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~ jr nm MINIS':CER-01' PETROJ.,EUM, 
-C:f1E1\!tCAI..S AND . FERTIUZERS -
. ,,(SHRI P. C. SETHI): (a) and' (0). An 
appHcation under the Industries (Deve-
lopment ,and Regulation) Act, 1951 was 
submitted on 12-1-1981 ~  Messrs 
premier Morarji Chemical Company 
Limited for the manufacture of new 
article Sulphuric with a capacity of 
10,000 tonnes per annum at thf':r exist. 
Jng industrial undertaking in District 
.AUeppey in the State ,of Kerala. The 
,appllcation was, however, rejected 
as adequate capacity in the State 
had already been approved. Moreover, 
the capacity applied for was conside--
red uneconomic. The Company has 
since submitted a represtmtation 
against the prima facie rejection. 

EXPloratory Programme of O.N.G.C. 

8953. SHRI R. L. BHATIA: Will the 
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(8) whether the Oil and Natural Gas 
CommissiOn has started a big explora .. 
tory programme both off-shore and on~ 
shore for oil and natural gas in the 
Andamans and other places; and 

(b) if so, the outcome thereof and 
the prospects of the find being commer-

I cially viable? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Exploratory 
work in Andaman off-shore area is in 
progress and presently one well is 
under drilling. 

(b) Geological surveys, photo geolo. 
gical work and shallow drilling for 
geological information in the onland 
sector have been carried out as w.ell 81 
seiamic surveys in the off-shore area. 
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Caprolactum Plant at ,Co chin 

8955. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of 
PETROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state: 

(a) whether Govt. has sInce taken a 
decision to establish a caprolactum 
plant at Cocbin as a diversification of 
FACT; 

(b) if so, the details of the decision; 
and 

(c) when the decision will be actually 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI-
CALs AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) Government 
have not yet takeD a decision on the 
proposal of Fertilizers and Chemicals, 
Travancore Limited to esta,bUsh a ca-
prolactum plant at udyogamandal. . 

(b) and (c). The questions do not 
arise. 

E.I.D. Parr, (ladIa) LbDIW, IIIIIu 

'Bi56. SHR! HAR1KESH BAHADUR: 
Will the Minister ot LAW, JUSTICE 
AND COMPANY AFFAIRS be pleaaed 
to state: 

(a) whether q"overnment are aware' 
of the repercussions likely to follow 
the actute in':fighting presently going. 
on in the Board of EID-Parry (India) 
Limited, Madras, a major group in. 
South India having about 6000 employ-· 
ees and a turnover of Rs. 200 crores; 

(b) whetlherGovernment are aware-
that the present situation is the re-o 
sult of the Chairman and Managing 
Director, having unearthed instances of 
serious irregularities and mismanage-
ment committed before he took over 
and as a consequence the remaining 
Dh:ectors want to push him out; 

(c) the reasons why financial insti-
tutions, IDBI, ICICI, LIC, etc. are not 
supporting the present Chairman and', 
Managing Director, inspite of their' 
having earlier persuaded him to accept 
this onerous respons1bility; and 

(d) what are the steps Government 
propose to take to prevent the com-
pany from becoming a sick unit and 
the employees losing their livelihood? 

TJIE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): (a) Government 
are aware of the strong differences 
amongst the members of the Board of 
Directors of the company. 

(b) and (c). The appointment of the 
present Chairman & Managing Direc. 
tor of the company was approved by 
the Central Government in consulta-
tion with the financial institutions with' 
effect from 29-3-1980. The financial in-
stitutions bad indicated to him that 
the streamlining and reorganisation of 
the company might be done by him 
after referring his proposals to the-
Board of Directors and takiD. them 
into confidence. It has, however, been 
reported that the Chairman & MaDag-
ing Director dId not take the Board 
into confidence in respect of lOme pro-
posals like payment oi bonus and fOl-
low-up action OIl the report of Internal 




